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I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 1071- 1072 OF 2011
(Arising out of SLP(Crl.) Nos.1510-1511/2009)

RI TESH SAXENA & ANR Appel I ant ('s)
: VERSUS:
KI RTI SRI VASTAVA Respondent ( s)

(Wth CRL. M P. Nos.18091-18092/2010)

ORDER
1. Leave granted.
2. W have heard t he | ear ned counsel for t he
Parti es.
3. Duri ng t he pendency of t hese matters, t he

parties were referred for mediation. At our request

Ms. Indira Jaisingh, |earned Additional Solicitor

Gener al and Mb. Apar na Bhat , Advocat e agr eed to
mediate in this matter and by their efforts, the

parties have agreed to obtain a decree of divorce by

mut ual consent. They undertake to withdraw all the
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al | egati ons made agai nst each ot her in t he
pr oceedi ngs. Thi s is a part of t he settl enent

bet ween the parties before this Court.

4. By the consent of the parties, the foll ow ng
cases are transferred to this Court:

(i) G & WC No. 189 of 2006, pending before
the Fanmily Court Judge at Bangal ore;
(i) MC No.1941 of 2007, pending before
the Fanmily Court Judge at Bangal ore;
(iii) Cl. Msc. No.130 of 2008, pending
before the Met ropol itan Magi strate 1, Traffic
Court, Mayo Hal |, Bangal ore;
(iv) Crimnal Appeal Nos.25129 & 25130 of
2009, pendi ng bef ore t he Addi ti onal G vi



Sessi ons Judge (FTC-3), Mayo Hall, Bangal ore.

5. W have heard t he | ear ned counsel for t he
parties and tal ked to both the appellant and the

respondent. In the peculiar facts and circunstances

of these cases, we deemit appropriate to grant a
decree of divorce to the parties by mutual consent

di sposing of all the cases.

6. Accordi ngly, M C. No. 1941 of 2007 is al so
t aken on Boar d and we convert it to one under
3
Secti on 13B of t he Hi ndu Marri age Act and grant

divorce to the parties by nmutual consent.

7. W make it cl ear t hat t he appel | ant Ri tesh
Saxena will have visitation rights to neet his son

from10.00 aam to 6.00 p.m on two Sundays in a

nont h, at t he resi dence of t he r espondent Kirt
Srivast ava. In case, for any reason, it is not
possi bl e to have visitation on any particul ar

Sunday, then it would be on the follow ng Saturday

for t he same time. The appel | ant Ri tesh Saxena
would be at liberty to nove the Family Court at

Bangal ore after one year, for | onger visitation
rights, particularly during school hol i days. The
Family Court, after hearing all the parties, would

deci de the request of the appellant for pernmtting

the child to stay for sone tine with the appellant

during school holidays.

8. The appel | ant Ri tesh Saxena is directed to
continue to pay the maintenance of Rs.10,000/- per
nmonth to the respondent Kirti Shrivastava and the

same shall be paid before 10th of every nonth.
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9. Wth these observations and directions, these
appeals along with Cl.MPs. and all the transferred

cases are di sposed of.

10. The | earned Additional Solicitor General M.

I ndira Jai singh and Ms. Aparna Bhat, Advocate have

spared their val uabl e time in expl ori ng am cabl e
settlenent in this matter at our request. W place

on record our appreci ation for their efforts. W
al so appreciate the positive approach of the |earned

counsel appearing for the parties.

..................... J
( DALVEER BHANDAR! )
..................... J
( DEEPAK VERMA)
New Del hi ;
April 29, 2011.
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SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

CRL. M P. Nos. 18091-18092/2010 in
Petition for Special Leave to Appeal (Crl) No(s).1510-1511/2009

(From the judgenent and order dated 19/11/2008 in CRLP Nos. 1574 &
2375 of 2008 of the H GH COURT OF KARNATAKA AT BANGALORE)

Rl TESH SAXENA & ANR Petitioner(s)

VERSUS
Kl RTI SRI VASTAVA Respondent ( s)

(For directions and office report)

Dat e: 29/ 04/ 2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDAR
HON BLE MR JUSTI CE DEEPAK VERMA



I ndi ra Unni nayar, Adv.
Sanj ay Jain, Adv.
Ki rat Randhawa, Adv.

For Petitioner(s)

Shaki | Ahmed Syed, Adv.
Shyai b- uddi n, Adv.
M Parvez Dabas, Adv.

For Respondent (s)
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UPON hearing counsel the Court nade the foll ow ng
ORDER
Leave granted.
Heard the | earned counsel for the parties.

The appeal s al ong with Crl.MPs. and t he
transferred cases are disposed of in terns of the signed
order.
(A S. BISHT) (NEERU BALA VI J)
COURT MASTER COURT MASTER

(Signed order is placed on the file)



